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 Shri  Tyagi  (Dehra  Dun):  On  a  point
 of  order,  Sir,

 श्री  बागडं।  (हिसार)  :  अध्यक्ष  महोदय,
 जो  6  भ्रादमी  व्यवस्था  क ेप्रश्न  पर  खड़े  हैं  तो
 कंसे  काम  चला  रहे  हैं  ?  नहीं  चलता  है  तो
 ग्रापऐडजन  कर  दें।  (व्यव  रास  )

 32.52  hrs,

 PAPERS  LAID  ON  THE  TABLE—
 contd.

 NOTIFICATIONS  UNDER  CENTRAL  EXcISsES
 anp  Sait  Act  anp  Cusroms  Act

 —contd.

 Shri  Sachindra  Chaudhuri:  Sir,  on
 behalf  of  Shri  Bali  Ram  Bhagat,  I  beg
 to  lay  on  the  Table—

 qd)  A  copy  each  of  the  follow-
 ing  Notifications  under  gection  359
 of  the  Customs  Act,  962  and  sec-
 tion  38  of  the  Central  Exciseg  and
 Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Drawback
 (General)  Ninety-ninth  Amend-
 ment  Rules,  1968,  published  in
 Notification  No,  G.S.R,  785  jin
 Gazette  of  India  dated  the  26th
 November,  1966,

 Gi)  The  Customs  and  Central
 Excise  Duties  Export  Drawback
 (General)  Hundredth  Amend-
 ment.  Rules,  ‘1966,  published  in
 Notification  No,  G.S.R,  786  in
 Gazette  of  India  dated  the  26th
 November,  1966,

 Gii)  The  Customg  and  Central
 Excise  Duties  Export  Drawback
 (General)  One  hundred  and  first
 Amendment  Rules,  1966,  publi-
 shed  in  Notification  No.  G.S.R,
 787  in  Gazette  of  India  dated
 the  26th  November,  1966.

 (iv)  The  Customs  ang  Central
 Excise  Duties  Export  Drawback
 (General)  One  hundred  and
 second  Amendment  Rules.
 1966,  published  in  Notification
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 No,  G,.S,R,  788  in  Gazette  of
 India  dated  the  26th  November.
 1966,

 (v)  The  Customs  ang  Central
 Excise  Duties  Export  Drawback
 (General)  One  hundred  and
 third  Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R,,  789  in  Gazette  of  India
 dated  the  26th  November,  1966,

 (vi)  The  Customs  and  Centrat
 Excise  Duties  Export  Drawback
 (General)  One  hundred  and
 fourth  Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R,  784  in  Gazette  of  India
 dated  the  26th  November,  1966.

 (vii)  The  Customs  and  Central
 Excise  Duties  Export  Drawhback
 (General)  One  hundred  and  fifth
 Amendment  Rules,  966  publi-
 shed  in  Notification  No.  GSR,
 790  in  Gazette  of  India  dated
 the  26th  November,  1966,
 (viii)  The  Customs  ang  Central
 Excise  Duties  Export  Drawback
 (General)  One  hundreg  and
 sixth  Amendment  Rules,  +1966,
 published  in  Notification  No.
 G.S.R.  79]  in  Gazette  of  India
 dated  the  26th  November,  1966.

 [Placed  in  Library.
 7484/68]

 See  No.  LT-

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  G.S.R,  792  published  in
 Gazette  of  India  dated  the  26th
 November,  1966,

 Gi)  G,S.R.  798  published  in
 Gazette  of  India  gated  the  26th
 November,  1968,

 (iii)  G.S.R:  794  publisheg  in
 Gazette  of  India  dated  the  26th
 November,  1968,

 [Placed  in  Library,  See  No.  LT-
 7465  /88)


